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the powers under MISA and DIR to 
bring down tile prices of various com­
modities; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OP HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL. 
AND ADMINISTRATIVE REFORMS 
AND DEPARMENT OF PARLIA­
MENTARY Arp1 AIRS (SHRI OM 
MEHTA): (a) Yes.

(b) In the light of the reports of in­
crease in prices of eertain essential 
commodities like edible oils, raw cot­
ton during June-Juiy 1976, mainly 
due to malpractices by traders, the 
State Governments and Union Terri­
tory Administrations have been advis­
ed, inter-alia, to keep a strict watch 
on the price line and to take stringent 
action including use of MISA and 
DISIR against hoarders, blackmarket- 
eers and speculators.

Arrest made under MISA, DIR and 
Essentia! Commodities Act

195. SHRI AMRSINH CHAUDHARI: 
Wiil the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the prices of some com­
modities have gone up considerably 
in the recent months due to the hoard- 
ing and smuggling of the same by 
some unscrupulous persons and busi­
nessmen in various parts ef the coun­
try;

(b) the action taken against those 
unscrupulous, anti-social and such 
other persons and businessmen who 
do not cope up with the present 
situation and emergency of the coun­
try; and

(C) tiie number of such persons and 
businessmen who have been arrested 
in.the various parts of the country 
voder MISA, DIR and under the Es­
sential Commodities Act?

TBX MINISTER OF STATE JN
T m  M a ttsm v  a t  h o m e  a f f a ir s ,
IMBPAfiiMrtNT . 6 r  - PERSONNEL

AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA­
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) and (b). According
to available information &n in­
crease in the prices of some essential 
commodities wal noticed in the first 
half of July 1976. Instructions were 
issued to the State Governments and 
Union Territory Administrations to be 
vigilant and to take stringent action 
against hoarders, etc. including' the use 
of MISA and DISIR wherever neces­
sary. The State Governments and 
Union Territory Administrations have 
taken steps to curb the activities of 
anti-social elements and businessmen 
indulging in unscrupulous practices 
like hoarding and black-marketing.

(c) The number of persons detain­
ed/arrested under the MISA/DISIR 
and the Essential Commodities Act is 
being ascertained.

Reimbursement of Central Subsidy 
given to Backward Districts in Kerala

196. SHRI C. H. MOHAMED KOYA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Government of 
Kerala have requested the Central 
Government for reimbursement of 
subsidy given to the industrial wilts 
in backward districts at Kessla under 
the scheme for Central subsidy to 
Industrial Unite in selected b&ckWsrd 
districts;

(b) if sot tihe total amount disbiuft- 
ed by the v {State Government singe 
1973, end the amount so far-reimburs­
ed to the State Government; and

(c) the balance amount to be re­
imbursed to the State Government 
and*, whether there is any delay in 
making the payments?

•HIE MINISTER OF INDUSTRY 
(SHRI T- A. .PAI): (*) Yes, Sir.i-vvr} -• ,f>/' ' p

(W the total apoount d«*ursed by 
the State Government is its. 90.30 
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to the State Government by the Cen­
tra] Government w Rs. 62.47 lakhs

(c) The balance amount of claim 
under consideration to be reimbursed 
to the State Government is Rs 27 88 
lakhs There is no delay in making the 
payment
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SeaMtaottal Ajwwnwwrtsftan ta Officers 
of Deftoce Undertaking»

198. SHRI NAWAL KISHORE 
SINHA: Will the Mintster of DEFEN­
CE be pleased to state'

(a) whether any housing facility ia 
provided for junior officials of Defence 
Undertakings; and

(b) if so, the facts thereof?

THE MINISTER OF STATE (DE­
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
V3THAL GADGIL) (a) and (b) Ju­
nior officials of some of the Defence 
Undertakings arc provided with hous­
ing facilities The extent to which the 
housing ts provided varies from one 
Undertaking to another

Fifth Pisa targets tor Kerala

199 SHRI C K CHAJMtDRAFPAN • 
Will the Mjnsster of PLANNING 
be pleased to state

(a) whether Government have taken 
a final decision regarding Fifth Plan 
targets for Kerala,

(b) what ia Government of Kerala’* 
teTget for Fifth Plan ip relation tc 
the revised plan allocation of the 
current Budget; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI SANXAR GHOSE) (a) to (c) 
In connection with the finalisation of 
the Fifth Five Year Plan, Planning 
Commission has recently concluded 
discussions with nil the States and 
Union Territories inbtadiaf Kerala. In 
the light of these discussions, Planning 
Commission has yet to tribe a teal 
view regarding the ghee and content 
of the Fifth Five Year Plan of
Statartl/tJnion Territories including that 
of Kerala.




